
IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

SUO MOTU WRIT PETITION (CIVIL) No(s).  6/2020

IN RE : PROBLEMS AND MISERIES OF MIGRANT LABOURERS 

 O R D E R

We  take  suo  motu  cognizance  of  problems  and  miseries  of

migrant labourers who had been stranded in different parts of the

country.  The newspaper reports and the media reports have been

continuously showing the unfortuanate and miserable conditions of

migrant labourers walking on-foot and cycles from long distances.

They have also been complaining of not being provided food and

water by the administration at places where they were stranded or

in the way i.e. highways from which they proceeded on-foot, cycles

or other modes of transport.  In the present situation of lockdown

in the entire country, this section of the society needs succor and

help by the concerned Governments especially steps need to be taken

by the Government of India, State Governments/Union Territories in

this difficult situation to extend helping hand to these migrant

labourers.  

This  Court  has  also  received  several  letters  and

representations from different sections of society highlighting the

problem of migrant labourers.  The crises of migrant labourers is

even continuing today with large sections still stranded on roads,

highways,  railway  stations  and  State  borders.   The  adequate

transport  arrangement,  food  and  shelters  are  immediately  to  be
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provided by the Centre and State Governments free of costs.

Although the Government of India and the State Governments

have taken measures yet there have been inadequacies and certain

lapses.  We are of the view that effective concentrated efforts are

required to redeem the situation.  We, thus, issue notice to the

Union of India and all States / Union Territories to submit their

responses looking into the urgency of the matter.  We direct the

suo motu petition to be taken up day-after-tomorrow and we request

the learned Solicitor General to assist the Court and by the next

date of hearing bring in the notice of the Court all measures and

steps taken by the Government of India and to be taken in this

regard.

List the matter day-after-tomorrow.  

The Registry is directed to serve a copy of this order to the

learned Solicitor General as well as the States / Union Territories

through their standing counsel today itself so that appropriate

responses be brought before the Court at the earliest.

…....................J.
[ASHOK BHUSHAN]

…....................J.
[SANJAY KISHAN KAUL]

…....................J.
[M.R. SHAH]

NEW DELHI;
MAY 26, 2020.
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ITEM NO.42       VIRTUAL COURT NO.4              SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SUO MOTU WRIT PETITION (CIVIL) No(s).  6/2020

IN RE : PROBLEMS AND MISERIES OF MIGRANT LABOURERS                 
 
Date : 26-05-2020 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ASHOK BHUSHAN
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) By Courts Motion
                   
For Respondent(s)
                    
         UPON hearing the counsel the Court made the following

                             O R D E R

We issue notice to the Union of India and all States / Union

Territories to submit their responses looking into the urgency of

the matter.  We direct the suo motu petition to be taken up day-

after-tomorrow  and  we  request  the  learned  Solicitor  General  to

assist the Court and by the next date of hearing bring in the

notice of the Court all measures and steps taken by the Government

of India and to be taken in this regard.

List the matter day-after-tomorrow.  

The Registry is directed to serve a copy of this order to the

learned Solicitor General as well as the States / Union Territories

through their standing counsel today itself so that appropriate

responses be brought before the Court at the earliest.

(MEENAKSHI  KOHLI)                              (RENU KAPOOR)
   AR-CUM-PS                                     COURT MASTER

[SIGNED ORDER IS PLACED ON THE FILE]
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